
*337  Wrttten Ahhmti  JUNE 28, 1967  Written A m m

*wl|B Owned Cwipnalw

9969. Shri Madha Limaye;
Dr. Bam Manobtr Lohb: 
Shri S. M. Banerjee: 
fhrt George Fernandes:

WilT the Minister of Finance be 
pleased to refer to the reply given to 
Unstarred Question No. 840 on the 
7th April, 1967 and state:

(a) the number of the foreign jwh- 
ed companies which are operating as 
agentsfengaged in  trading activities 
with the permission of the Rcwrve 
Bank and other authorities;

(b) the criteria in granting them 
permission; and

(c) the foreign firms which have 
been proceeded against for vio ation 
of Foreign Exchange Regulations Act 
in the matter of trading activities?

The Deputy Prime Minister  and 
Minister of Finance (Shri Morarji 
Deaal): (a) Under Section 18A of the 
Foreign Exchange Regulation Act, 1947 
which was brought into force with 
effect from  1-4-1965, no company 
t’other than a Banking company) in
corporated outside  India,  nor an 
Indian company owned or controlled 
by non-residents and no firm jonsist- 
ing wholly or in part of persons resi
dent outsid« India, shall accept ap
pointment as agent, in India, of any 
person, company or firm in the trad
ing or commercial transactions thereof, 
or of technical or management advi
sors in India of any person, company 
or firm, except with the general  or 
special permission of the Central Gov
ernment or the Reserve Bank of India. 
The Section doe* not apply to any of 
the aforesaid companies or Arms, al
ready engaged directly in trading 
activities in India. No new concern, 
however, can be floated for trading 
purposes a* the foreign investment 
will not be approved.

During the period from the 1st 
April 1966 to tha Slat May 1997, per
mission has been granted under Sec
tion ISA of the Act, to M such com

panies to accept agency appointments
involving (i) 31 fresh appointments, 
(ii) 121 renewals of appointments 
existing prior to 1-4-1965 and (ill) * 
appointments containing variations of 
the terms existing prior to 1-4-1965.

(b)  Normally agency' agreement# 
which were concluded and were  is 
force prior to the 1st April 1965 have 
been allowed to be renewed up to 31- 
12-1968. In all cases of fresh appoint
ments or those involving variations at 
the terms, the cases are decided on the 
merits of each case and permission it 
granted for limited periods of  twe 
years in most cases. The following 
criteria are adopted in approving such 
cases (i) The case should involve 
technical after sales service  which 
can be rendered only by the applicant 
agency company,  (ii > the applicant 
company should be in a position  te 
promote export of Indian goods. (Hi) 
the applicant company has been ap* 
pointed as indenting agent by over
seas suppliers in cases involving im
ports on a small scale.

(c)  As stated in answer to (a) above, 
the law does  not prohibit existing 
foreign concerns from engaging  in 
trading activities. New investment in 
trading activities is also not approved 
As such there is no case of a foreign 
concern which  has beeri proceeded 
against under the Foreign Exchange 
Regulation Act for engaging in trad
ing activities at such. However, ♦.hare 
have been a few cases where forclga 
concerns have been proceeded again*! 
for other violations In the course of 
trading. A list of such concerns fci 
being obtained and wfll be placed m 
the Table of the House as soon as 
possible.
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